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The followmg Act of the Tamil Nadu. Legislative Assembly received. the
3 assent of the Governor on the 17th November 1989 and is hereby

published for generai information :—
ko ACT No. 38 OF 1989.

An Act to provide for the appointment, in the public interest, of Sracial Ofﬁcer.s Sfor
{ T certain pr;mary Societies in the State of Tamil Naa’u

WHERBAS. 1t i5 expedient to prowde for tha appowtment of Spec:al Oﬂicers -
for certain primary socicties for a limited period, in the public interest, to seclre’ '
free and fair elections to committees or boards of manageinent of such’ societies _

in an.atmosphere of impartiality ;

Bg it enacted .by the Legislative Assembly .of the Stat2= of Tamil Nadu in the
Forticth Year of the Republic of India as follows :—

1. ¢1) This Act may be called the Tamil Nadu Co-operative Sac:ct:es (Appomt- Shormﬂa exteni

ment of Special Officers) Act, 1989, men: commence.-

(2) Tt extends to the whole of the State of Tamil Nadu, : - :

(3) (@) The provisions of this Act, except clause (b) of sub-section (J) of
seetion 11, shall be deemed to have. come into force on the 3rd day of July 1939.

3 () Clause (&) of sub-section (1) of sactlon 11 shall be deemed to have ,
5. came into force on the 23rd day of October 1989. - . © oA
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2. In trus Act, ‘unless the coutext otherw:se Tequires, - ) . Duﬁnmons.
e - (@) *appointed day " means the date on which this. act comes. mto force ;.

(6) ““vommittee ” or ‘‘board ™ means the governing body of a pnmar}'..
society by whatever name called, to which the direction and control of the manage- _
ment of its affairs is entrusted ; oL _ 5

. €) * Co-operative Societies Ac », means the Tamil Nadu Co-opetauve ,
i Sacicties Act, 1983 ; .
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‘S (d) * Government ” means the State Government ; g R

"-'"" Nadu,Act 30 () **primary society” means a pru:na:y society as defined in clause (2[)
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-! 19837 T - ofsection 2 of the Co-operative Societies Act ; but does not include the Staff and
Y Students Co-operative Stores and the House Service Co-operative Societies ;- ...
; (f) words and expressions used and not defined in this Act, but deﬁned in .
the Co-operative Socicties Act shall have the meamngs respectively assigned to them i.-
: in that Act. "
i- J. Notwitusianaing anything confained in the Co—opcratl‘fb Societies A“ or T‘:rnn:m%imc,ﬂfh:og 1
in any other law for the time being in force or in any decree or order of any court, |niesor .'muﬂ
tribunal or other a.uthonty, the term of "cffice ‘of ‘every member (whether: elecied:or  Lofeertaln
nominated) of the committes ot the board, as the case may be, of every. primary, socleties wtxphn."
socwty, including ‘its president and v1cc—'preS|dPnt or chm:rnan and vice-chairman, . '._' ..,' frgi:—.l
or 'sécretary or tréasurer (not being a paid e e(floyee), as the case may be, holding e :n obps
office as such, immediately before the appointed'day, shall oxpire on the appointed ¢ -5 ,"Q:':: 5
i day and such members shall vacate their office on and from the.appointed day.---, N
4. (1) (@) Notwithstanding anything contained i the Co-operative SocietieS Appolatment or f
b Act, or In any other law for the time being in force, or in Any decree or order of  Speclel Oﬁmm,a
: any court, tribuna! or other authority, on and from the appointed day, the Govetn- i oL
B meqt shall a.ppomt a person as Special Oﬁcer t¢ danage thc a.ﬂ'a.lrs of‘ auy pnma:y ”3"'5"’9"03 :
i society referred to in section 3. g
E/ (6) Nothing i» this sub-section shall prevent the aopointment of the gr
same person as Special Officer for two or more pnmary somches. . 2
1 b W . R ;
':' (2)Each Special Officer appointed, uader sub-section (1) shall hold, oﬂice upto,
- and inclusive of the 28th day of February 1990, or such earlier date as the Govern~ -?j_:
1t ment may, by notification, specify in th:s behalf
' Provided ‘that if atty. vacancy arises, in tho office of the, Special Oﬂicer. the ;i 3:[" d@’;‘?ﬁ
' vacancy shall' bz filed np by the Govérnmedt and-the person 50 "appbinted 1oy i
i vacancy shall hold office for the remainder of the said period- A f-(' i o 1
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, .;tiz (3) iI‘he.Sp@cxal Oﬁuce' appomteds.under subssection (1):shall;: rsubject to the

-~ control of the Registragand to'such directions -a$'hemay, from-time to; time, -give,.,

~have power.to exercise all or any of the functions, of the committec or the board,
‘as the case may be, or of any officer of i paimary cociety and to take such action

- as may be required in the intérest ofUsuch primary /sCciety.

R ALY A : il W
v G} 4 The GoVerp,m ent may d\ g;emunsratton paYa.ble to the Speclal Officer
appointed under sub-section ({) and the amount of remuneratxon s0 fixed and such
otheyyexpenditure incidental to the management of thg primary society s may be.
apprpged by the-Registrar, shall, sglgjegt to,such,directions as the Gove;mment may;
. give: ;p this regard, be payable fxom ithe. funds of such pnmary somety B b

ST S

sl (5) "Fhe Special Officer appomted 'under sub-sectlon [65) shall arrange ‘for the
constitution of a new committee or board as the case may be,in ‘decordance with the
*:i:{ fd e A2 rovisions of the Co-operative Societies Act and the rules made thercunder and the
“—ﬂ by-laws of such primary society, so that the new committee’ or board ‘as'the case
may be, may be constituted ‘and-the members thereof come into. office at the expiry
of the pericd of appqmtment of thp Speyxal Officer.
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5 (l) Notwuhstandmg anythmg copta.mcd in the Co-operatxve Soc1eues Act, Pm?dfgn? Act2:
-0

A gggsory bougm the Tamil Nadu Co-operative Soclettes (App1ontmont of Spccml Oﬁicors) Act, 1976
: or the Tamil Nadu Agncultural *Service Co-operativé Societies’ (Appomtment of
Special ‘Officers) Act, 1986; where a Special Officer-is a,ppomtod ‘undérsub-section Tamil Nadu /-ct
(1) -of section 4. or’uidder: sub-sacuon (1) of section 88 of the Co-operauve ‘Sqmetles of 1986, ¢
Actor tnder sub-section () of section. 4 of the Tamil Nadu-C operatwe Soc1et1es s
(Appointinent of Specxal Oﬁicers) Act, 1976 or under sub-section ) of section 4 Pre%ldog%’s Act;

- gg; of the Tamil Nadu-"Agricultural ' Service Co-operative Socxetxes (Appomtment of ’

2 Special Oftice.) Act, 1986, the Government may appoint an advisory board consi® TamilNadu Ad
8 S -of 1986
‘? ; sting of not more than five non-official. members to. advise such- Spgcial Officer.
1 €:' aipel SELRTaRY ' : ’;
L ’('/‘) The membors ot the,advxsory board shall be entuled to I‘CCCIVC such *

allowances :or tees and. other amenities as may be prescribed.
- ni I\J'iuhb vk "“-f; B ERTTN SNSRI T : :
o 3y Thie ad\usory board shall b consulted by the Spemal OIﬁCer on’ aIl matters

relatmg to *he aﬁ'alrs of the pnmary soc1ety
b t . RV U 5 E R

[

St T 40 ; kl e wsnab s S ”
Q cq,omme 106)J‘3XCCPI as othmvnse pxoytdesi i sectlons 4 and 5, the ptOVlSlOllS of the Co-
: forothes * Societiés Act and the rul
Wﬂm o operatlve ocietiés Act dn the rules made thereundcr shall applyﬁm relatzon toa’

time ,“
forco and the rules Spocia B non (I) of sectlon 4 as, they apply in rela-

?A O,ﬁ;lcer a}pomted under S}«}, e
. wpihet:etsxgd;{a‘ uQn toﬂmSpgqla‘L Officer. ﬁ.ppomted,bugder sub-sectlon (1) of sectlon {88 of: the Cq- .
Officer. operative Societies Act. iui s 4G 2 4 R B &
fooualogad folisinss ubwiato-n g s me Dotz v Loterdaietld LD
Delegauon cofut - TG 7 ( 1) The Gov?mment may,,bys notlﬁcatlon, authonse thn Reglstrar to: exercxse -
a@y of the power§ vested in them under sectxon 4 or SuCtIOII 5 m respect of all or any

of the pnma.ry socxetxee N S
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" () The exardise, of aqy ngypg(defegated under. sup~soctxon (l)shall be subject
to such restrictions and conditions as may be speclﬁed in the notlﬁcatxon and subject

4188710 Eontrol’ ‘tnd revmon“by“the Rt S
TG it en i s (003 10 . dah ‘
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of acian 8. (1) No suit,. pros‘?cutxon S other logal procoedmgs shall lie agamst any
!Mh o rh hmww‘ ¥ @odfanhdnncormtendedtohcdonemvmmanoc
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Pcident's Act 25
b of 1976,

fTumti Nada Act 17
" of 1986.

ﬁ';l‘amﬂNadu Ordi-
-~ pance 4 of 1989,

Yamf Nadu Ordi-

" papee 11 of 1985,

“famil Nadn Ordi-
sance 4 of 1989.

Tamil Nade Ordi-

pance I1 of 1989,

(2) No suit or other legal proceedings shall lie against the Government for

any damage caused or likely to be caused by anything which is in good faith done .

or intended to ba done in pursuance of this Act. ‘
5. (1) The Government may make rules to carry ocut the purposes of this Act.
-(2) All rules made under this Act shall be published in the Tamil Nadu Govern-

ment Gazette and unless they are expressed to come into force on a particular day,
shall come into force on the day on which they are so published.

(3) Every rule made under this Act shall,‘ as soon 2s possible after it is made,

be placed on the table of the Legislative Assembly, and if, beforethe expiry of the
session in which it is so placed or the next session, the Assembly makes any modifi-

cation in-any such rule or the Assembly decides that the rule should not be made, .

the rule shall thereafier have effect only in such modified form, or bz of no effect,
as the case may be, so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done undet that rule.

10, thhing contained in this Act, eXcept sections 5 and 9, shall apply io,—l -

(a) any registered co-operative society to which a Special Officer has been
appointed under section 88 of the Co-operative Societies Act;

(b) any scheduled co-operative sociéty spccfﬁed in Pert A, Part B or Part C

of the Schedule to the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976 or any other co-operative society included in that Schedule under
section 8 of that Act; and

(¢) any agricultural service co—operative society to which a Special Officer
has been appointed under the Tamil Nadu Agricultural Service Co-operative Socicties
(Appointment of Special Officers) Act, 1986. :

11.(1) (2) The Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Ordinance, 1989, is hereby repealed.

(6) The Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Amendment Ordinance, 1989, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Tamil Nadu Co-operative Societies (Appointment of Special Officers) Ordinance,
1989, as amended hy the Tamil Nedu Co-operetive Societies (Appoirtment of Special
Officers) Ameudinent Oscinance, 1989, shall be deemed to have been doneor
taken under this Act,

(By order of the Governos )

P. JEYASINGH PETER,
Secrefary fo Governmment, Law Departmeny,






